CAT/7/12

” IN THE CFNTRAL ADMINISTRATIVE TRIBUNAL

PRI N E W DELHI | (’7/

0.A. No. 2242/ 90
T.A. No. 19

-a

DATE OF DECISION 5-12-90

Shri Gunpu Lal | Patitioner Applicant

Nene . Advseats for the Retitiomerig)f pplicant
' _ Versus

Union of India & ers. Respondent s

Shri M.L.Varma, , Advocate for the Respondent(s)

CORAM

| The Hon’ble Mr. P.K.KARTHA, VICE CHAIRMAN(3J)
' The Hon’ble Mr, D-K -CHAKRAVORTY, MEMBER(A)

I Whether Reporters of local papers may be allowed to see the Judgement ? 2’65
2. To be referred to the Reporter or not ? WYy

3. Whether their Lordships wish to see the fair copy of the Judgement ? / I\/

4. Whether it needs to be circulated to other Benches of the Tribunal ?

| BRDER. .1
( CORDER OF THE BENCH DELIVERED BY HON'BLE | | |
MR. D.K.CHAKRAVORTY, MEMBER(A) - ) , -
Neither the applicant nor his counssl is pressnt teday. ;
Shri.m.L!Verma,;the\lnarnmd.cmunsal for the respandents is
v prasont; Cn 12 11 1990, ‘after hearing thes learnad counsgl fer
for final hearing
both partiss, the case uas directed to be listed/en 4.12.1990.
Neither ths applicant ner his ccunssl uas prssent en that day

tes. The case was again directsd te be listed fer today i.s.

5-12-1990, We have hesrd the laarned counssl for the respendents.,

2. "The lsarnad couneal for the faséandants héa drswun our

attention to the Office Order issued on 28/29.11.1990 uwhersby
the respendents havs pested thaiaﬁplicant at Naw Dalhi. The
said Office Order alse states that hia transfer ordsr dated
17.10.90 te BFR(Punjab) is alsp cancellad. It further statss

o

\



that the applicant has besn allpued te ba retainéd

in Dalhi till 31.3.1991.

3. The griauanqs aF'thc @pplicant peftaina te

his transfer from Delhi to Punjab. .As the respendants
have cancelled the impugned erdasr datsd 17.10.18999,

this applicatien has become infructueus. The applicatien

is, therefore, dismissed as having become infructueus.

Thers will be neo srder as to cests.,

) ( b.K.KﬁRTHA)

( D.K.CHAKRAVORT

MEMBER o o VICE CHAIRMAN




